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SHRI JAGANATH RAO: I am not
accustomed to use such a language

as the hon. Member is accustomed to
use.

MR. SPEAKER: It is not in good
taste.

SHRI A. SREEDHARAN: He is
thick-skinned.

MR. SPEAKER: Please try to see
that such language is not used.

SHR] JAGANATH RAO: I have

replied to the question relating to the
comments made by the Committee on

Public Undertakings. I have men-
tioned the losses. I am not hiding
.anything from the House. Losses

have been incurred in the NMDC, and
losses are bound to be incurred be-
cause of various factors. Regarding
management, wasteful expenditure
and planning, I may say that wasteful
expenditure is being curtailed; the
management is now alright; and
planning is perfectly all right. We are
progressing.

SHRI A. SREEDHARAN:
not the way to reply, Sir.

SHRI RANGA: There is no mean-

This is

ing in our putting questions if the
hon. Minister is allowed to
answer  in this irresponsible

manner, by saying that everything is
al]l right. What is it that they have
done? The Public Undertakings
Committee has already made that re-
commendation; it was a long time
ago. It is expected from the Minis-
ter that he will indicate here that
such and such are the steps that we
have taken in order to meet those re-
commendations. He does not give any
answer at all.

SHRI JAGANATH RAO: One part
of the uestion had asked for the
steps taken in deference to the re-
commendations of the Committee on
Public Undertakings. As 1 have said,
we have taken note of the recom-
mendations.

SHRI RANGA: What steps have
you taken? Have you got informa-
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tion about that? You are expected
to have that information.

SHRI JAGANATH RAO: The
question does not relate to that.

SHRI RANGA: Sir, it is the prime

responsibility of the Chair to see
whether the answer satisfies the
House or not.

SHRI A. SREEDHARAN: The
Committee says that loss has been

incurred as a result of faulty plan-
ning and bad management. How can
the Minister say that it does not re-
late to that? This question relates to
a public undertaking where the peo-
ple of India are the shareholders and
the tax-payers pay for it. So, the
Minister has no business to give such
a reply.

SHRI JAGANATH RAO: I have
mentioned that the losses are due to
various factors. Regardnig the steps
taken, I give an assurance that I will

collect the information about the
steps taken.
SHRI RANGA: He should take

the House more seriously.

SHRI JAGANATH RAO: It is a
recommendation of the Committee on
Public Undertakings. ] do not have
all the details with me.
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THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
P. C. SETHI): (a) to (c). A state-

ment is laid on the Tahle of ihe
House.

Statement

The new public enterprises which
are being set up are located in diffe-
rent parts of the country. The sur-
plus staff is mostly of the unskilled
and the semi-skilled categories; these
are to a very great extent local peo-
ple who would be reluctant to move
far away from their places of resi-
dence. Also, it is not possible to de-
ploy such people belonging to unskill-
ed and semi-skilled categories to man
posts of  skilleq workers in new
enterprises. Thus it may not be feasi-
ble to impose any ban as such on the
recruitment for new enterprises.
Wherever feasible transfer of surplus
employees from existing enterprise to
a new one is being tried and wil] ¢on-
tinue to be tried.

Government is however, consciou:
of the problem of surplus staff ex:st-
ing in certain enterprises. Attempts
are being made to tackle this by
various measures such as recruiting
the minimal number at the time of
expansion of an  enterprise and
absorbing a percentage of surplus in
the expansion units, not filling in the
posts to the extent possible in  such
enterprises, particularly in the case of
semi-skilled and unskilled jobs, when
such jobs fall vacant. Government
have also issued certain guide lines on
formulation of voluntary retirement
schemes etc. Instructions on these
aspects ag also those indicated by the
Administrative Reforms Commission
in their report on “Public Sector Un-
dertakings” have been conveyed to
the public enterprises for implemen-
tation, in order to reduce and elimi-
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nate the problem of surplus staff in
these enterprises over a period of
time.
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SHRI CHINTAMANI PANIGRAHI:
‘Recently I had been to some places
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in my State and I found that public
sector Corporations like the LIC and
the State Bank of India and even the
Tourist Development Corporation
establishments in Orissa appoint a
man not from Orissa but from other
States far away from Orissa. There-
fore I wéuld like to know from the
hon. Minister whether, in view of the
rising discontent in different parts of
the country, Government is going to
revise its policy of recruitment in the
public sector Corporations, under-
takings and projects so that the locai
people get the first preference in the
matter of employment. Emphasis
should be there on the place where
the public sector industries are lozat-
ed. Is Government going to consider
this?

SHRI P. C. SETHI: This is already
there under a Home Ministry circular.
Local employment is  being done
through local employment exchanges.
As far ag unskilled labour is concern-
ed, it is mo:tly from the loca] place.
But ce-tainly for skilled engineering
jobs, we have to do it on an all-India
basis.

SHRI CHINTAMANI PANIGRAHI:
State Bank of India does its recruit-
ment not in Orissa itself but in Cal-
cutta and the LIC also does it in
Calcutta and not in Orissa itself. How
does the Minister say that recruitment
is being done in Orissa itself? He
must look into this.

SHRI P. C. SETHI: I was replying
about the public sector undertakings
Regarding the LIC and the State
Bank, I would look into the matter.

SHRI E. K. NAYANAR: The hon.
Minister replied just now that labour-
ers are being taken through the local
employment exchange. Last year
the Home Minister replied that for
employees taken from Kerala though
police_verification has been removed
by Kerala the Centra] Government
has introduced a new verification sys-
tem for the Kerala people before
taking them in Central Government
undertakings. In view of the  so-
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called prog-essive steps taken by the
Prime Minister, I want to know
whether the Government will remove
that special political restriction re-
garding taking Kerala people in pub-
lic sector undertakings anq whether
while taking them through the em-
ployment exchanges the verification
will be removed. *

SHRI P. C. SETHI: There is no
politica] restriction as such. Whatever
employment is being done is done or:
an all-India basis.. . (Interruption)

SHRI E. K. NAYANAR; Last year
the Minister of State in the Home
Ministry, Shri Shukla, while replying
to a question said that special veri-
fication haq been introduceq for em-
ployees from Kerala because the
police verification had been taken
away by the Kerala Government. The
Central Government has introduced it.

I want a reply to it. The Prime
Minister is here.
SHRI JYOTIRMOY BASU: They

have a parallel police verification sys-
tem.

SHR1 D. N. TIWARY: Public un-
dertakings are almost semi-indepen-
deat bodies and they have reserved
to themselves the power of recruit-
ing in any way they like. There is
much corruption in appointments,
favouritism in promotions, retrench-
ment and absorption of the retrenched
staff. The Committee of Public
TTndertakings had pointed out certam
cases in that regard but because the
Public Undertakings Committee is
precluded from going into cases of
personnel of the undertakings, more
details do not come to light. May I
know whether the Ministy has got
power to look into cases of favourit-
ism and nepotism in  public sector
undertakings? If they look into it.
they will find that some people -.re
promoted twice in a year or two,
some people are kept back for years
together, some  appointments are
made brushing aside the superior can-
didates and even in regard to  the
retrenched staff, picking and choosing
is done and they are not appointed
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according to merit or qualifications
that they had. May I know whether
Government has power to look into
cases of nepotism and favouritism in
al] these matters or not?

SHRI P. C. SETHI: It is true that
public sector undertakings are auto-
nomous bodies. But if such specific
complaints are brought to the notice
of the respective Ministries, they will
certainly look into them.

SHRI RANGA: He was the Chair-
man of the Public Undertakings
Committee and later on you, Sir,
were the Chairman of the Commit-
tee. So many reports have been
given by the Committee. You must
take action on them.

SHRI P. C. SETHI: I am quite sure
that the reports of the Public Under-
takings Committee are receiving
serious attention from the respective
Ministries to which they relate.
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SHRI P. C. SETHI: With regard o
the specific point raised by the hon.
Member, I will require notice. If the
information is given to us, we will
look into it.

SHRI KARTIK ORAON: It is
rather unfortunate that the Govern-
ment are following certain policies on
paper and quite another in practice.
As per the Industrial Policy Resolu-
tion of 1956, one of the important
factors in the selection or sites of the
public sector undertakings is that
they should provide employment %o
the local people and remove the
regional imbalance. But in practice,
it is just the other way round. The
local people, particularly, the mem-
bers of Scheduled Caste and Schedul-
ed Tribe, are not able to get employ-
ment. I have got facts to establish
my contention. I would like to know
from the Government as to whether
they are aware that the appointments
to the top posts in public sector un-
dertakings are motivated with the
idea “who knows whom” and not
“who knows what” resulting in
favouritism, nepotism and provincial-
ism and, if so, what action would the
Government like to take to remove
these obnoxious diseases. I  would
also like to know whether the Gov-
ernment would like to made certain
reservations for the Scheduled Castes
and Scheduled Tribes in public sec-
tor undertakings to protect their
interests and whether they would like
to probe into all public sector under-
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takings so that they can go into the
details, as to the ways in which
p}lblic sector undertakings are run-
ning.

SHRI P. C. SETHI: I have already
explained that with regard to local
employment, as far' as unskilled wor-
kers are concerned, it is done thruoga
loca] employment exchanges and pre-
ference is given to the local people.
With regard to the complaint that
the recruitment is not made in order,
if any soecific complaintg are brought
to the notice of the Ministries con-
cerned, certainly, they will look into
them. Then, there are appointment
committees in various public sector
undertakings and recruitment is done
through them. If there ig any com-
plaint, certainly, we can look into it.
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We ourselves are deeply concerned
about this problem and steps are be-
ing taken....
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F fau o fraaw <@ & faa @0
T FE o FALT faErAd ?

SHRI P. C. SETHI; Recently there
was g meeting of the public sector
undertakings and it was addressed
by the Prime Minister. She has been
insisting that in the public sector
undertakings the officers should also
be conscious of the fact that the
public sector undertakings have upon
themselves the onus of fulfilling the
socio-economic objectives.

As far as the question of surplus
staff or officers in a particular un-
dertaking is concerned, I have no in-
formation. If the hon. Member
writes to us, certainly the concerned
Ministry will look into it.

SHRI ONKAR LAL BOHRA: It is
a general problem.

SHRI P. GOPALAN: The sucess or
failure of a public sector undertaking
ig largely dependent upon the type
of persons manning it. But many of
the top posts in various public sector
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undertakings are filled by retired ICS
officials and such persons whose
hostility towards the public sector
is well known. In this connecion I
would like to point out the adverse
comments made in the 44th Report of
the Committee on Public Undertak-
ings that the various posts in the
FACT, Always, are filled even with-
out advertisements and by retired
persons, which give us a strong doubt
of suspected favourtism. I would
like to know from the hon. Minister
what actions have been taken in this
regard to rectify the position.

SHRI P. C. SETHI: As far as the
top management personnel are con-
cerned, they have to be qualified per-
sons—sometimes techniocrats, some-
times administrators and sometimes
persons knowing management. At
the same time it would be certainly
our objective to see that they follow
a definite policy of making the public
sector a success from the point of
view of our objectives. (Imterrup-
tions).

SEVERAL HON., MEMBERS rose—

SHRI K. LAKKAPPA: Sir, he has
not answered the question. Why
should we come here? .. (Interrup-
tions).

MR. SPEAKER: Will
resume your seat? I have been re-
questing you often. (Interruptions)
Mr. Lakkappa, why are you disturb-
ing the House?

you please

SHRI K. LAKKAPPA: Why should
we sit here? We can as well go out.

MR. SPEAKER: Will you please sit
down or not? Please look here. This
is not the proper way for any one to
function in this House by merely
shouting or disturbing the House. You
cannot gain anything. If at all there
is anything, you can better do it in a
good manner rather than shouting in
the House and disturbing the whole
House. I do not like this. I will re-
quest you again, again and again not
to disturb the House. I am not going
to tolerate this.
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SHRI K. LAKKAPPA: We are
hop. Members, Sir. We are very good
members. We are within our rights.
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MR. SPEAKER: The question must.
be a single one and self-contained,
not full of many other questions.
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